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" MINISTRY

(Nationalisation) Bill "~

{ SOCIAL. WELFARE : AND . IN. THE -
TMENT OF CULFURE (SHRI D.

1 beg to lay on .the Table

_ SUPPLEMENTARY STATEMENTS ON
FLOOD SITUATION -

THE DEPUTY MINISTER IN THE
OF IRRIGATION
(SHRI B. N.

to lay on the Table a
the flood

AND POWER
XUREEL): I beg
Supplementary - statement on

sitaation in the country. [Placed in Library-

See, No. LT-3445/72.]

12 ﬂlm

_BTATEMEM ON MARKET BORROW-
INGS DURING 1972-73

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) :  Sic, I beg
to lay on the Table a statement on macket
borrowings during  1972-73 [Placed in
Library. See No. LT ~3447/72.]

1238} hrs.
CONVICTION OF MEMBER

MR. SPEAKER : 1 have. to inform
the House that I have received the following
witeless message, dated the 19th August,
1972, from the Magisirate, Bahraich, Uttar
Pradesh. As a matter of fact, throughout

_yesterday.1 kept on recsiving one intimation

or otheér from some source or other, from
somie police station somewhere, that Mrs.
Naylr has been arrested,
how many intimations 1 recsived yesterday,

Shrimati Shakuntala Nayar, Member,
;'Lok Sabha, way arrested under Section
228, Indian Penal Code, and convicted
1o pay 4 fine of Rs. 100/~ and in default
. ong_week’s ‘simple

“day.

n 40 lm« |
GENBRAL INS(YRANC‘E wsmass
(NAT!ONALISA‘I’ION) BILL

- _'Q;.- (i) mvormm w;;mmx

wansr zx 812 mnm Reports o Ntionl zxi

[Piaced in Library.

1 do not know .

: imprisonment by (SHRIF. A. AHMED):

. Tehsildar Magistrate at Kaisarganj to- -
. 'Shie did not pay fine and so she
: h“ beon lem to Du'ltlct Jall, Bahrai

_GMMt ot India’ ey bceh

" Comm. on Agrl. (Sty L
SHRI DARBARA SINGH(Hoshmpuﬂ' e
I beg to pmem the “‘Report of the -

Joint Commitise on the Bill to provide 'for

the acquisition and transfer 'of .shares ‘of
Indi»n insurance companies and undertakings
of other existing insurers in order . to serve
better the needs of the economy by securing
the development of general insurance busi.
ness in the best interests of the commaunity

and to ensure that the operation of the '

economic system does not result in the con-
centration of wealth to the common  detri-

ment, for the regulation and control of such ° ' .

business and for matters connected there-
with or incidental thereto.

(i) EVIDENCE

SHR! DARBARA SINGH : 1 beg to
lay on the Table a copy of the the evidence -
given before the Joint Committee on the
Bill to provide for the acquisition and
transfer of shares of Indian insurance com-
panies and undertakings _
insurers in order to serve betier the needs of
the economy by securing the development
of general insurance business in the best
interest of the community and to ensure that
the operation of the economic system does
not result in the concentration of weaith to
the common detriment, for the regulation
and controf of such business and for matters
connected therewith or incidental thersto,

———

12.42 hrs.

STATEMENT RE-INTERIM REPORTS
OF NATIONAL COMMISSION
ON AGRICULTURE

MR. SPEAKER : Shri F. A. Ahmed -
to make a statemcnt on the Interim Reports
by the National Commission on Azruculmre.
He may lay it on the Table

THE MINISTR OF AGRICULTURE
I beg to lay on

the Table & statement regarding the submi-
ssion of four Interiny Reporis: by the Nauo- ;

-nai Commmmnm“rlwlmu

m Mmben ‘are nmo the gwmu &

maks Inferimi ‘recommendations of™ mﬁ

isems of fbe Torms of Reference  given "

of other existing. .




